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BSFORE THE CZNTRAL ADMINISIRALIVE TRiBUNAL,
BOMBAY BiNCH, BOMBAY.

Original Applicaticn No.B0U/394.

B8.V.Ranbagle. j ... Applicant.
V/s.
Union of India & Apr. .... Respondents.

——

(Coram:| Hon'ble shri Justice M,S.Deshpande, Vice-Chairman.

Appearances: - : ' -

- BN

Applicant by Shri S.S.Karkera.
Respondents by shri F.M,Fradhan.

1 Oral Judgment:-

KPer shri M.S.Deshﬁanae, Vice-ChairmanX Dt. 20.7.1394,
'ﬂ' It is apparent tha£ aﬁ appeal lies under
section 9 of the Pﬁblic Premises BEviction Act against the
oraer passed by thé Estate Qfficer charging penal rent,
The applicant has évidently preferred an appeal to the
Chief Seneral Manager whé)is nog the appellate authority.
Liberty; to the appiicant to pursue the remedy before the
appellate authorlti which shall take into considgeration
the fact of this péndency of the present application and
dispose of the appeal according to law. with this directioﬁﬁ

the present OA is disposed of.
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(M, S, Ui SHEANTE)
V1Ci -CHAIRMAN



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, 'GULESTAN' BUILDING YO0.6

PRESCOT ROAD, BOMBAY 1

R.P. NO. 87/94
IN
0.A. NO. 800/94

D.V. Ranbagle ' ..Applicant
V/s
Union of India & Ors, ..Respondents

Coram: Hon.Shri Justice M.S.Deshpande, Vice Chairman

TRIBUNALS ORDER: ‘ DATED: 5.8.19944

(Per: M.S.Deshpande, Vice Chairman)

This Review Pétition is in respect of the order
passed in 0.A. No.800/94 on 20.7.94 by which a direction
was issued to the Appellate Authority to decide the
applicant's appeai éccording to law. The applicant

contends that in view of the decision in GANGARAM Vs,

UNION OF INDIA & ORS. in OA NO. 184/90 decided by the

Full Bench on 13.2.91 the Tribunal would  have
jurisdiction to entertain the application. It is not
ggk\in the order passed on 20.7.94 in this case that
the Tribunal has no jurisdiction to entertain the
application, The direction was only to exhaust the
. Lc%w& , ’
departmental remedie¢ se—that the applicant can approach

the Tribunal. In view of this position there is no merit

in the Review Application. It is dismissed.

U

(M.S.Deshpande)

Vice Chairman
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